\ 2061 TEM NO. 78 REG STRAR COURT. 2 SECTION 111

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
ClVIL APPEAL NQ(s). 6919 OF 2008
BEFORE THE REG STRAR SUNI L THOVAS

COWVR. OF SERVI CE TAX, CHENNAI Appel I ant (s)
VERSUS
M S SUNDARAM BRAKE LI NI NGS LTD. Respondent (s)

(Wth office report )

Date: 30/11/2011 This Appeal was called on for hearing today.

For Appellant(s) M . Rabi n Maj under, adv.
M. Shreekant N. Terdal, Adv.

For Respondent (s) Ms. Neha Agarwal , adv.
M. E.C. Agrawal a, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

It is seen that appellant has filed statenent of
case on 15.09.2011. Respondent submits that copy has
not been served on her. Appellant is directed to serve
copy of the statenent of case on the Ld.counsel for
respondent within two weeks and file proof. Respondent
shal | file t he st at ement of case wi t hin 35 days
thereafter.
List the matter on 17.01.2012.

(Sunil Thomas)
Regi strar
SB



